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x ft;il'ﬁdnvit to be Furnished by the eandidate alongwith Nomination Paper

- h“r
%! Before the Returning Officer
o For election to  Legislative Assembly (name of the House)
)
w4 _:':"‘_“_"ll l\_.]l From Bodh- Gava(229 SC) Constituency (MName of the Constitugney)
20T

L Shyamdee Paswan sondaughierwife of St Mafeshowvar Paswan

7y - Aged 41 vears, resident of Villuge + P.- Raghopur, PS.-Fatehpur, Districi- Gaya Pin-8242330mention
o . ﬂia.’." pastal address), a candidate at the above Election, da hevety solemnly affirm and stare on oath as wnder:-
it
‘||.1 l'n, ,'Is farrie ont whichever is not applicable)

I Pamacandidate setup by BIP fname of the political party)iam contesting as an Iudependent candidate.

2 Details of PAN and status of filling of income tax return :

| 5. No. | Names | Permanent | The financial year | Total income shawr
Account for which the last | In incame-Ta:
Number ([PAN] | Income-Tax return | Return (in Rupees)
; | s | |hosbeenfiled |
1| sef _ (AMWPP33S0A | AY.2014-15 | 422563
2 Spouse- B | AEGPIBE50M | AY, 2014-15 206300
3. Dependant | ST TS T
[ 4. | Dependant 2 - | NIL I NIL | ML B
3| Dependant 3 | NIL L .



3 The following case (s) is'are pending against me in which cognizance has been taken by the court -

| SL No. | Offence —— [ Deseription
| {a) The details of cases where the court has | 1, GRP Gaya P_S, Case na. 125/01
‘ faken cognizance, Section of the Act and 2 Bodh-Gaya P.5, Case no. 202/10

| description of the offence for  which U/5 188 R.P. Act,
| commizance taken

i (b Name of the court, Case No. and Date of | 1. Pending in the Court af RL‘r'_MaEETate, Gaya

[ order .fuking cogrizance ! | (C.5. not submitted)

| 2. On evidence in the Court of 1™ Class Judicia
Magistrate ,Gaya

() Details of Appeal (5} Application (5 for | NO
| reviston (i amy) filed against the above
| order(s): P ==
4. Cases in which T have been convicted by a court of law (other those referred Lo in Form 26):

| {ﬂ.} The details of cases, Sections of the Act and | NO
i description  af the affence for which
convicted :

(b) | Name of the Courtsfs). Case No. nnd_i_ﬁ{r -
| Diatefs) of eroens) |

| () | Funi.fhmejj!ﬁjas.m.f o o | NO
|
- S S )
5 That 1 give herein below the details of the assets {movable and immovable etc.) of myself my spouse and all
dependants ;
A- eails of mavable iy 5
Nofe -

L. Assets in folni navee fndicating the extent af foim ownership will also Rave to be given

2. I case of depositilovesimen. the details includimg Sorigl Number, Amount, Date af Depanit, the Scheme, Mame  af Bank,
frstinution and Branch are to be given

3 Valfve of Bonde/Share! Debennires as per the current market valve in stock Exchange in respect of listed companies and o
per Foaks in case ol ner-lited congpamies shonld be given

4. Dependent, herv means a person, sebstantiolly dependant of the imcome af the candidate,

I Detaily including amowunt & 1o be given separately in respect of cack invesiment



5r.

Description

Self

| Spouse Nome fs]_

Dependant-1
Name

| Depen

Norme

Depem
ant-3
Name

Cash in hand

41900=00

il

Digtails af Deposiv
in  Bank accounis
(FDRs, Tevrm
Deposits  and all
ke hpes af
Deposity including
Faving

gecenmisy, Deposiiz
Witk
Tnsrivaions Non-
Banking  Financial
Campanies atd
codperaiive
ocietles  and
ameot in cack
I:ucﬁﬂ'ﬁﬂmr—r

the

22000=00

ML

HIL

5Bl Patna

ASC 10835463348
Balange Rs, 39325200
P_M.B, Fateh

AJC. 0658000100957503
Balance Rs. 096500
P.W.B..F

Fimamelat | M€ 0E58000100965558

Balance Rs.2130=00

Details af
dnvesinen in Bonds,
Debenture/Shares
and (LI ]
compaie Mutual
Funds and  others
amd e anoun)

LIC Market Plus
R3, 10000=00

P.N.B, Fateh

ASC 1826000100033640
| Balariom Rs. 45706=00

i

RET

HIL

HIL

)

Details af
invesimens i NSS,
Pogial

Savines, fnsurance
Pallcles and
investment  in any
Financial
Instrumient in Pose
Chfice or insurance
Coampany  and  the
Fon

Lo

{liPelicy no.
5143219909
Rs. 1,00000=00
(i} Palicy na.
5121744329

Rs. 5,00000=00
(i 581 Life
Palicy no.
SE00ZR0E40E
Rs. 4,50,000=00
{iviNIg

Palicy no.
160300147101
A, 3,00000=00

Lic

{itPalicy na.
512174430

Rs, 5,00000=00
[ii} Policy no.
513142038

Rs. 1,00000=00
filiL NIC

Palicy no,
19600022

Rs. 3,00000=00

Lic
|IPciicy ra.
513051477
Be. 10000000
ili} Palicy na.
13640548
s, 55000000

NIL

' Fersonal

Loansiadvance  given
oy persowl oor
emiily inclnding firm,
Campurey, Trust ete,
| e atfer receivables
Jrow debiavs and the
ARHNE

MIL




[¥i [ Mator/Vehicles/dir | IRACTORYeardbis | il NI HiL
erafts/ Yackis/Ships | Rajdoot Year- 1397 BRO2K3313
2 V3lue B, 55555
fdetaits  of Make. | BR2A4T2E Valua 1000/ | oo Yioe 2014
Registradion | SCORPID Year 2011 BROZYIIIL
No_etc, year af | BRO1BE3I33 Walug fis, 850007
| Purchase and | value 9,40,558) Cultivater
| among Tawera Year 2011 Value Rs. 20000/
| BRO203333
| Walua 8,28,642f I
Vi | dewelry, bullion | Gold | geld [ ea L (T
wnd valuable thing | Weight 58.32 gm, Weight 232,28 gm, Welght 28 gm
fgive  detaily  of | Value Rs 158630=00 | Value Rs. 634521=00 | ValueRs.
weight and valucl. | Silver i Sliver TE160=00
Weight 583.20 gm. Weight 349.92 gm. Siluir
Value Rs. 21724=00 Value Rs. 22034=00 Weight583.20
| 2,
Valug Rs.16000=00 | Value Rs.
Gald Ring 21724=00
| Value Rs. 10500=00
[ Manic Stona
[ | ValueRs 64500-00 | -
¥ii Amy  ether  gsyers | lagte, Primter, Sranngg | Rifle R KL ML
| swech ar value of $ S0000=00 Value 70,000=00
claims’ (nteress Valist- 70000001
Beyoiver
Yalue 75 000=00
Sahaga Bend
Ais. 5, 500=00
| | Bausehald fsticly
| Apgron Value 1,10, 000041
Plind Misture Machine |
Valug Rs, 70418/ |
Gift Froen Father
L B - R 1100000=00 | ; )
i b Gross Total valwe | 5122797=00 | 236581200 T69884=00
| = -
Dt L £y =

Note = . Praperties in foint ownership indicating the extent o of foint ewsership will alvo have to be indicated

& Each fand or building or apartménd be mentioned separatefy i this formar ;

' | Description | Self | Spouse Namefs) | Dependant-1 | Depen  Depen
&r | Name dani-2  dant-3
L = S . | | Name | Name
! - Lotangl= | (Dmdhsa Beelhpaya 1§ Raghesr _Fatehpr NIL N ML

Locadanizl

| Snrvey numberis)-

Fhints nir |12 Plod |49
EE) 743

EE]

| tiip Kheta s, 207 Plon. 1493
|

Ehatano. 21, Plog no. 175
(i) Khata no. 103, Phot .
174




Area ﬂ;'urn! |

i

acguired praperfy

{1} 9 sl | ML MIL WL
Ml rement in | 38 Dismal (il 7 1 Dismal
aeres) z
Whether  inherited N HIL HiL L
property  (Yes or | N0
Mea)
Date of purchaze in 10-11-200%8 MIL ML HIL
case of  self | 16-11-200%
aeguired property
Cost of land fin R, 20,000=00 T NIL oL
cise of perchase) gr | & 125.000=00
e time of
prirchase
Any investient an HiL HIL HIL HIL
the fand by way of
development,
Conirueiion el
Appraximate Approm R, 10000000 [ L ML
Carrent ket | Apgeoa Re 37 SO0
visfug
N i Fatehpur NIL HIL HIL
Landis)- Kifhaura Bodhgaya {ilkhata no. 208
— | 437,519
Survey mimberis) | fiiDhamdhwa Bodhgaya
Fohats no, |37 Fhail e, 2300, 2009
30 2955, 24957
Pt mo. 501 W) {i}Kkata o, 209
558 490, 519
(&) Ehata na. 137 Flot na.
28 2302, Isn
Platne. B9
558 Bhusunda
Ehatara 12
Plat 3013, 3032, 3036
5SB4.588
' Area (Total | (il 1-5 Dismsal HIL HIL HIL
MRS NFEm Rt ‘| 1) §.38 Dismal () 3.5 Dismal
(i) 1. 3% Dismal Iv 1765 sq.fL.
REFEL; v 11373 sn. it
Wihether inherited ML MIL HIL
praperty  (Yes  or
Na
Dhate of purchase in 1) 13:05- 2004 nay NIL Mil
case af  xelf | tike-10- 200 i} 30-03 2005 |
(i} 13-08-2005 i) 16-02-2oas




Cost of land fin | (i) 15880=00 1141331 =00 MIL HIL HIL
case of pareharel ar | (i) 2760=00 I7) 125000=00
the fime af ity G0o0-00
archase
Ay investment on L HIL NIL | N
the fard by way af | N
development,
CONTAIFTCEon e,
Approxinate 111 26,45,000-00 rail WL mIL
Currens mearker | (0 &) Appomx Ra. | ik 2,035, 0000200
value 39,0 1000=00 dlii} 12.55.000=00
dii Cowmmercial N HIL NIL HIL
Buildings '
fimelnding
apariment) o
«Lovationfs)
- Burvey numberiy)
Becildt vipp drea (Toma! | fL HIL HIL HIL HIL
measirement  sg,
Fils
Whethar  inberited | NIL HIL B raL NE mil
property  (Yax or
Naj
{hare of purchase in | WL L HiL HIL HiL
case af  seli
acguired property
Cast aof land fin | ML HIL L ML ML
case of parchase) ar
the fmee af
plirchase
Amy investment on | MR heL HIL HIL NL
the fand fdy way of
development,
_CONRTITCHOR el
Approximate HIL HIL [ ™ ML
Current marked
e
Residential Ping (ilKnata ne. 123 HIL HIL HIL
Buildings [ilKhata no, 133 | ot o, 1094
ﬂﬂl:‘.l'uﬁ'lﬂg' Plot rea, 1056
|y Raghapur Fatehgur H.ng 30
apariinenis) (i} Mararpur Gaya
-Location (x) khata ne. 122 Plat ne 500
- Sturvey numberz}
A Total | (IR Katha {i}2 Katha HIL HIL ML
RNt in | (14760 st
acres) {0 204080y fr.
Builr upr Area {Toral | %) 47607 HIL HIL [ ML
measirenent in gg. | F) 1300.ft
S
HWhether  imherited | (11} & (0} ¥es L share ND NiL L hiL
4

property  (Yer or
Maj




Date c.g.l"prn'chm;e in
caie of  zelf
I acquired property

[7113#03,/2013

(113593203

| ML

ML

Cost of lend fin
s af puirchase) i
rhe time af
purchase

{I|=00000=00

FE0000=00

HIL

HIL

HIL

Anry nvestmen on
the dgnd by way of
| develaprment,
CaRsiruction e,

{iWerk in progress
Re 21253300

[EIW e in pragress

RIL

| miL
|

Approximale
Crm':nr
vialioe

ket

(1121,50,000=00
() E20G00=00 in bath 1 share
(§)1120,60-00 4

i} 2300000=00

HIL

MIL

HIL

imterest i
[froperties)

Cthers (Such s |

HIL

Fi

il give herein below the detoils af iy Fabilites'over ducs to public Financial instiotions and SOVERRIERE -

Total of current
marked valne af (i)
fo ) whave

10841000=00

1,75,60000=00

HIL

HIL

I Noter- Please give separates details of none of Bank, fnstination, entfty or fndividial and amount for sack itenf

i{; | Descriprion | Setf Spouses) Dependent-1 | Depend  Depen
-1 — . e ent-2 -3
{id Loan or dues po | SBIFatna Caltle loan From sc —co- | ML [ T
Bank/Financial Rz 290000~ 00]35:0n Cet 2014 | operstie Board SO000=00
| Instinutions(s) 58! Gaya | paid o dues certificate
| Name q.l"b"arrk o FI EEHS?H:W{a:nn Decan4 not recetved 18] raw
| Amonnt ontstanding | |igs. 277e55=00 e
Nageere of Loan | i} s, 7RZ2 700 G558
(1] R, 6338200
[ (i) Rs. 336:412=00
Loan or dues pe | 5riMaheshwar Frasad|Father) | m [ = ML WL
any | B, 200000=00
ndividacloBRAE | oo hpunck Ram(lincls)
other than | g 3s000=00
| meretioned  dn fi} | 56 Sahdes Prasad (Brocher]
abpve, Bs. JE0000=00
Namels}
Awternant outstanding
| Nature of Ioan | =
| | Any other finbility [ He [T | NI
Grond  toral of | 2362621=00 | S4ss=s0 | WL B T
| fiakilities




[

[B T thamerning _I_____|TL____ _|_riu.___"rm.__ LT
| | Duesen dcparmem.:r | KL

ealinenuisy | |
| BVersment |
2 accommodation _| e ___L_ . | .
| Duesto deparnmenty | WL oL D AL ML

:I‘em"fﬂg with supply | | i |

of water ,__}__________l__ S LS
Dhiesio departmengs | WL | HIL D ML WAL
dealing with supply |

| ofelecaricity ____l___________|__ e
|_ Duesta depariments | NIL e | HIL WL ML
| dealing wirk suply | |
e | ey DO (o
I_ | Duesta depariments | NIL | HiL | HNIL L, MIL
| | With  movermment |
fransport (inchding | |
| | alrorafiy and
helicapters) | | |
— income Tax Dues | T et
P__4 _____ e MR —r— e
Wealth Tax Dies | | NIL D —[ HIL NIL
| . ML T b ST T s sy T S SO
Ir Scrﬂeu T Dipes —‘_NIL HIL _I' [ —I—Nu. HiL
| | Muufcrpa}meFcrn | NIL ML [me WL il
| fax Dues. _______I_._ __|________
[ | Seles Tax Pres ‘I HiL LU HIL | p RIL
_I__nymrr_u’;u:-_ e o &
| o Grand tosal af m HIE 2= === '_|_rﬁ|. T g —|_n|||__ L
[ ! Gove. dues A

Detuils of profession or uctupatlun

a. Self .. Rocial work

b, Spnus:.....]'mching and Secial Wark

L5

My educational qualification is as under
M.AMLUL Bodh-Gaya 1994
Phd. M.U. Bodh-Gaya 1999

(Give details of highes school University education with full form of the cﬁ-tiﬁcatr.-':liplnmal’de-gree course)  (Mame
of the sehoolcollege/university and the year in which the course was completed.)

LABSTRACT OF THE DETAILS GIVEN I (L TO (%) ABOVE .

[ I_l— Name of the Candidate
| Full postal @ - Fiay
i iNlmhrr and Name of the cor mnmlemr ud stale | 229 Bm'h_ta [9:!,. B|har

|_4. Name of the Political party which ser lp the |—B_|
candidate {otherwise 15e write *Independent’) P

-|_hJSm.t.n'Kn_1 hyua Deo Pa beo Paswan

'n'il'lagl-rP - H.ughnm.u PS5 -htehnl.r District- Gi'fﬂ Fin- 3211?31



[&. _i.[ﬂi-:\‘_l-!i‘l.l.:t‘l'_ﬂf;is?ﬁlil]_\l'h.i-l:‘_h comviction order | ML
passed (Other then those referved to in Form |

|

SN S R i N

| | th) Total mumber of Pending cases where the | 1.G.AE. Gaya P.5. Case ra, 125,01

| conrtis) have tnken cognizance L8cdhgaya P.5. Case na, 20210, an eddance |
| |

| |

I L vy e e e
- | IncomeTaxRewrnfiled =
 (@Candidate: AMWPP39S0A JAY.201415 422563

| [Goemts dRGRTmd — laconis [sek

|___ __{q!pnptud!uts: B T s il _I.: -

7. | Details of Assets and Liabilitics in rupees s Lo
| | | Description | Selr | Spouse | Dependents  Depede | Dependen
1 niz

|_A.—r - r.'lrl:}veai-le_;é:s_:ﬂ T
| B,.—I | Immovable Assel e e ra ]
| (i) | Porchase Price and I 12456173 2051391 [
| | Development Cost  of | |
| [ Immovable  Property | |

f | {Total Value} [ | ! [

ol Vale) | si3792 | Toses | vesssn

1l
—
1

| | {ii) | Approximate Current Markes 10841000 | 17560000
— Price of Asset (Total Value)
T I
rf_}_ﬂ}'rmment dues (Total) |

Tl.ue.l! from Bank, Financial [ 6455=80
| Institutions and others (Total) | 2362621 |

= e —— S S l S S
9. | Highest edwcationnd gualification:
MLAL MLUL Boddh-Gava 1994

Phd. MU, Bodb-Gaya 1999

| Give details of schoolUniversity education with full form of the cerificatediplomaidegres conrse
sehool College/University and the year in which the conrse was cenmplered, )

[ =8 N — —

VERIFICATION

[ the depanent above semed, hereby verify and doclare fat the contents af this affidevit are true and correct 1
ihe best af my knowledge and belief, no part of it & falve and nothing matedtal has beey canceled there from [
Surther declave that -

a. There is no ease af convietion of pending case dgeingt me other than those mentioned i items 3 ond 4 above -

bl my spouse, or my dependents do not have any asset or liabiticy, acher than those mentioned in lemy 5 and 6 above

Verified at . [2OFL1 this the T tday of.. D€ Camibeny o) 4.
Dty

DEPONENT

ull"l.rwh



Note :- 1, Affidwndt showld be filed latest by 3.00 pron the last date of [illing nominations,
2. Affidervit should be sworn before an oath commissioner or Magistrare of the First
Class ar before a Notary Public.

A ANl columns showld be filled up and ne columa fo be left blank. If there is no
information to furnish in respect of any item, either "NiI™ or "Nai ", As the case
may be, should be mentioned.

4. The affidavie should be either tvped or written legibly and neath.,
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